
;: 
I 

---- .. 

... 
IN THE CENTRAL ADNINI.STRAT IVE TRIBUNAL, JAIPUR BEHQJ, 

JAIPUR 

* * * 
Date of order: 4-9-1997 

CP No. 67/95 (OA No .192/94) 

Pati Ram aged about 36 years, resident of Village Ardiya, 

P.o.Achnerii, Tehsil Kirw.ali, Distt. Agra at present pastt:!d 

as Hechanic (TS) ~~nder CICW {C) Ra.mganjm.~ndi, District, Kota. 

1 • 

• • Pet it ioner 

Versus 

Shri l•l.Sirajj•Jddin, Divisional Railway 1-lanager, 

Westt::rn Rail"Yray, KQta Junction, Kota. 

• • Respondient 

Mr. Shiv Kumar, counsel for the pet :it ioner 

r-tr. M.Raf i..:.I, ceunsel for the respondent 

CORAM: 

HOn •b le l-l:c • Gop.::d Krishna, V icc Chairman 

H C•n 'ble l·Ir • 0. P .Sharma, Admin istr at i ve r.~mbe r 

ORDER - .... -- ... 

Petitioner, Pati. Ram, has filed this Contempt Petition 

urrler Secti•::.n 17 of the Administr-~.tive Tribunals Act, 1985 

stati.ng therein that the respon".ient by not implementing the 
t I 

.... decisi·:>n of the Tril:n&nal in Q.tl,. No. 192/94 dated 3 0-6-94 

has committed c.:>ntempt ·:>f C&ut:t •. 

2. we have heard the learned counsel for the part if.!s 

an:l have perused the records. 

3. It has been categ·~rically stated by the r~sporrlent,J 
\ 

that sin::e there is no:_} vacancy pri!sently against the direct 

quota for reguiarisa.t ic)n •Df the const r11ct ion cas,lal labourers, 

the pet it i'Jtr.: r co~tld not be regularised as a Driver an:l he 

has now to wait till vac~nc:z7 arises in the direct quota for 

regular is at ion in G ro1.1p • C • • In the c irCI..lfnst ances f we ar.e 

G~1l'rl- of the view thr..t no case of conterm.?t is madle out .against 
, 
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the resporrlent. The learned counsel for the petit iamer 

also does not press thi!> contempt PetitiGn on merits. 

The ContemPt Petition is, therefore~ dismi-ssed. Notice 

issued is discharged. 

< o.PCl.J.a l 
Adrninist rat ive Mend.:>tr 

CrlMR~-R 
( Gopal/ Krishna) 

vice Cha i.rrnan 


